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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE
Original Application No. 55/2022

Kashinath Jagannath Thakur ... Applicant

Grampanchat Shirki & Ors. ... Respondent

Affidavit on behalf of the Applicant to put certain facts on record

I, Kashinath Jagannath Thakur, the Applicant in the present case do state on solemn

affirmation that —

1. I have filed the present captioned original application no. 55/2022 in this
Hon’ble Tribunal against the unuauthorised construction of Anganwadi by
the Respondent Grampanchayat at Gat No. 15, Village Shirki by destruction
of mangroves and in violation of the CRZ norms.

The Joint Committee Report has observed construction of Anganwadi by the

Grampanchayat Shirki on the aforementioned Gat no. 15 on the creekward
side of a salt bund (kbhar-bandhara). Construction of Anganwadi is
surrounded by mangroves from all side. As per the approved CZMP of 2011

for the given area, the location falls in CRZ 1II category and 50 m mangrove

buffer area and thus no construction is allowed in this zone.

3. Further, no permissions were granted from MCZMA for the construction of
Anganwadi, which is a critical step for any developmental activity in CRZ as
per the CRZ Notification, 2011 and therefore the aforesaid construction is in
violation of CRZ Notification and cannot be allowed. The Joint Committee

has produced CZMP showing the exact location of Gat No. 15. All these

facts support my case.

\\On the date of adfiifssion of the present application, I had prayed for

mmediate stay on the ongoing construction. Hgwever since stay was not



157

granted, Respondent Grampanchayat took advantage of the situation and
inspite of having knowledge that the construction is in violation of CRZ

Notification, they went ahead with the construction of Anganwadi and

completed the same.

I am not against construction of the Anganwadi per se, however it should not

“Wanharashin f " v "
ftog No 3 be done by destruction of mangroves and coastal tidal influenced encology.

The existing construction of the Anaganwadi needs to be demolished and the

degraded environment needs to be restored to its original condition.

Grampanchayat Shirki has other Government Lands within their jurisdiction
which are not affected by CRZ Notification and they can construct the
Angnawadi at those locations. I am herewith producing 7/12 extracts of

Village Shirki showing ownership of Government of Maharashtra.

— .& - . In view of the above submissions it is humbly prayed that my original
NOTARIAL' |
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application may kindly be allowed and the existing construction of
Anganwadi be held to be in violation of CRZ Notification and therefore may

be directed for demolition. Degraded environment be restored to it's original

position and mangrove plantation be done on the site.

Whatever stated above is true and correct to the best of my knowledge, ability and

belief and I affirm it to be true.

Place

Date
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NOTARIAL Kashirtath Jagannath Thakur

h BED[:\m VE Applicant

Adv. Jitendra D. Mhatre

B.A. LLM
NOTARY Govt. of India

Shrinivas, Plot No. 159
MHADA Colony, AL.-Pan
Raigad ~ (M.S.)

Serial No. 3 24
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Village form number 7 (Rights record)
The Maharashtra Land Revenue Record of Rights and Registers (Preparation and
Maintenance) Rules, 1971, rule no. 3,5,6&7

Village : Shirki (553840) Tal Pen District Raigad
Survey No and subdivision :218

Land Holding Type : Government Local name of the farm

Areaand | Account No. Land holders name Area Assessment | Tenancy, part and
assessment other rights column

290 Government of Maharashtra  0.08.26 (699) | Name of tenant and
part

Other rights
No pending mutation

Last mutation no. 699
date : 31/03/2022

Boundary and
markers
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Village form number 7 (Rights record)
The Maharashtra Land Revenue Record of Rights and Registers (Preparation and
Maintenance) Rules, 1971, rule no. 3,5,6&7

Village : Shirki (553840) Tal Pen District Raigad
Survey No and subdivision :219

Land Holding Type : Government Local name of the farm

Areaand | Account No. Land holders name Area Assessment | Tenancy, part and
assessment other rights column

290 Government of Maharashtra  0.05.33 (699) | Name of tenant and
part

Other rights
No pending mutation

Last mutation no. 699
date : 31/03/2022

Boundary and
markers




164

Village form number 7 (Rights record)
The Maharashtra Land Revenue Record of Rights and Registers (Preparation and
Maintenance) Rules, 1971, rule no. 3,5,6&7

Village : Shirki (553840) Tal Pen District Raigad
Survey No and subdivision :224

Land Holding Type : Government Local name of the farm

Areaand | Account No. Land holders name Area Assessment | Tenancy, part and
assessment other rights column

290 Government of Maharashtra  0.00.13 (699) | Name of tenant and
part

Other rights
No pending mutation

Last mutation no. 699
date : 31/03/2022

Boundary and
markers
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Village form number 7 (Rights record)
The Maharashtra Land Revenue Record of Rights and Registers (Preparation and
Maintenance) Rules, 1971, rule no. 3,5,6&7

Village : Shirki (553840) Tal Pen District Raigad
Survey No and subdivision :225

Land Holding Type : Government Local name of the farm

Areaand | Account No. Land holders name Area Assessment | Tenancy, part and
assessment other rights column

290 Government of Maharashtra  0.04.55 (699) | Name of tenant and
part

Other rights
No pending mutation

Last mutation no. 699
date : 31/03/2022

Boundary and
markers




